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(See Rule.42) 

In The Central Administrative Tribunal 	Guwahati Bench Guwahati 

OJJ 	ST 

ITIo NU. 	6 /2002 	~ 4,1)2_v 
ApIicant(.$) 	

'vL 

Rspbndent(s) 
 

Aocate for Applicant(s)  

	

t. 	 • 

.Aocate for Respondent(s) 

- 

- 	 -- -- 

	

No.e of the Registry 	 Date 	 Order of the Tribunal 

7.2.02 	
Heard Miss U.as, learned 

counsej For the appljca. 

I su e no ti c a t0 show cause 

:as to why the Contmpt Proceeding 

shall not be A-D 

List on 14 ,3,2002 for order, 
y. 

	

4t 	crr 

member 	
Vice_Chairmen 

mb 
:14a3.2002 	Awaits service report. List on 

2 8. 3.2002.   

M3 r 	 vi ce—Cha I a n 

bb 

	

002 	Service of notice is accepted. 

The respondents may file reply, %If 

I 	 -any, within three weeks from today. 

List the case again on 24.4.02 

member 

H 
Viirma 

bb 



	

24.4.02 	List again on16/5/2002to 

enable the Re8pondants to rue reply, 

i f any. 

f 	 Vice-Chairman 

mb 

	

16.5.02 	List the matter on 17.5.2002 

alngwith O.A. No. 441 or 2001 for 

a rU a is. 

1-6 

. 	 .......
ViChai rman 

	

02? wo 	 mb 	 . 	. 

	

.17.5.02 	Mr. M.K. Mazumdar, learned 

ooun8el for the Respondents submits 

that he will file reply sharty. List 

tJia C.P. on 14.6.2002 aiongiiith G.A. 
* 	 ., 	... 	

. 	Not. 441/2001.Meanwhile, theRespond- 

arts may file reply before the next 

- 	 da 1te of hearing. 

	

• 	. 	, 	. 	. 	 . 	H 

H . 
M etn b en 

mb 

	

14.6.02 	iSist on 24.6.02 for hearing 

alongwith 0J.0441  of 2001. 

	

16*7*02 	

Meme' 

List on 31.7.2002 for hearing 

aloiguith 0.A. 441/20010 

US tY 
.. 	 M3mbei 	 , Vice-Chairman 

mb 

57 

3' 



NOt0 the Re1tY 	Dae 	
brder of the Tribun1 

- 

)1 

4'4 'a-pt 

F 21.8.02 I 	List on 29.8.02 for orders. 

kc 
Member 

Im, 	
ian 

	

29.8.02 	 On the prayer OP r. ,K.azumdar, 
learned cbunaej. for the Respond3, the 

case is posted for 	 ordrs on 
4.9.2oo2. 

• 	I 
• 	r mb 

c 
t•: 	

2t44r 
C 

j 	 : 



., 	. 
1 	

$ 

3 	 C.P. 6/20 

thc ReQ a.stryT[ atc 
	

Order of th( Trabuna1 

of ther6r passed in 
i 	 O.A. 	

dismissed. 

• 	
1ser>. 

5.9.o 	
H.ard Ms. U.0a, learned counsel 

 for the applicant and Mr. M.K
1  

• 	 learn.d counsel for the respondents at 

On perusal of the Contempt 
•Petition and also taking riot, of the 
facts mentioned in the Caveat No 

1 4/2001 Irs8d with Mjsc PbUtion No.34/2002 
(einc, qiaposed of) and other aspects o f • 	ftho matter and in Vju O f the order Passed 

the OA the contempt procgedjn I dzpped 	 g stands 

C- ( 

Member  
rnb 	 ViCe..Chajrma n  • 	 l  

11 

\J \  



IN THE CEN1'RAL ADMINISrRATIVE TRIBUNLGAUHATI BENM I  

IN 

- 	 0.A.NO. 441/2001. 

Sri .B.N.Sarma, 

...., Petitioner. 

Vs.. 

- 	K.V.S., 

........Opposite Parties/Contemners. 

INDEX 

S.No. 

- 

** ANNEXURES 	** PAGES ** 	CONIENIS 
-- 	--- 

1. PetLtLon,Veriftcation& 
Draft CIarge. 8 

2 4  aon'ble Tribunaj 1 s 
Order dtdJ.6.11.2Oj, 

• 	3. Rep. dated 21.11.2001. Ann 	2 10 

4. Reminder No.1 dated 
23.11.2001 • Mn 3 11 - 12 

5 1  Reminder No.2 dated 
4 13 142 .2001. 

6. Reminder No.3 dated Mn— 5 14 13.12.2001. . 

7, Rep.ed;2i.j22QOj Ammo. 6 15 

81 Rep, dated 2342.200.1 Mn 7 16 

9. Rep, dated 31.12.2001 Ann. 8 17 - 18. 

Filed 

Advocate. 
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Alt 

- 

IN TE liON' BLE COURT OF CEN1RAL ADMINISTRATIVE TRIBUNAL, 

GJIIATI BENff 	GiUHATI 

CoNTEMPT PETITIoN {cIvILD,.. ,. ... a.i. iii. 0/2002. 

IN 

O.A. I&. 441/2001. 

SXL.$ .N.Sarxna, 

(VicePrLncLpa1) 

Kendriya Vidyalaya,Maligaon, and 

at present residing at Maligaon, 

Gaubati. — ii. 

000t...f. Applicant/Petitioner. 

J.•  Mr.D.K.Saini, 

S/o.Srt.C.L.SaLni, 

The Assistant Commissioner, 

Kendriya Vidyalaya,Sangatban, 

Maligaon, GauiatL • 12. 

2, Mr.D.Venkataswarlu, 

The Principal, 

1endxiya Vidyalaya,Ivialigaon, 

Gaubati. 	11. 

• Mr.V.K.Gupta, 

The Assist ant Commissioner, 

Kendriya Vidyalaya Sangatban, 



-2.. 

18,Institutional Ara, 

Shabeed Jeet Singb Marg, 

w Delhi - 16. 

....øQosite Pates 
ontemners 

IN TB MATTER OF:.. 

An application under Sect ion - 17 of 

the iiministrattve Tribunal Act ,1985 

for áontempt of Court.., 

..AM).. 

IN THE MATTER OF;.. 

An application uncer Section 24 of the 

Central imini.st rat iVe Tribunal (Procedure 

:ules, for implementation of the 

direct ives' passed by this Hon'ble Tribunal 

vide order dated 16.11.2001. 

IN THE MATtER 

Wilful violation and non-compliance of 

order dated 16.11.2001 of this Hon'ble 

Central ?iministrative Tribunal', Gaubati. 

Bench passed in 0 .A.No.44.L/2001. 

The bumble pet it ion of t be pet it toner 

above named - 

oST RESPECTRJLJ..Y 1EWETh :.. 

.L. 	That, the petitioner is a resident of Maligaon 
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Teachers Golony and is presently working as a Vice-Principal 

in Kendriya Vidyalaya,Maligaofl w.e.f. 06.07.2001. 

2a 	That, the petitioner filed an application O.A.No. 

441/2001 before this ffon'ble Tribunal against the Order of 

Transfer dated 31.10.2001 transferring the petitioner from 

Kendriya Vidyalaya, Maligabn to Kendriya Vidyalaya No.! 

(AFS) Jorbat. 

3. 	That, the lion'ble Tribunal upon bearing the parties 

stayed the operation of the impugned order of Transfer dated 

31.10.2001 vide its order dated 16.11.2001 and also issued 
- 

notices to the respondents. 

The copy of the Order dated 

16.11.2001 is annexed asxure-1. 

4,. 	That, the petitioner communicated the aon'ble 

Tribunal Order dated 16.11.2001 to the Opposite party 	.2 

alongwitb a representation dated 21.11.2001 and the same was 

also followed by reminder No.! dated 23.11.2001. 

The copy of the representations 

dated 21.11.2001 and reminder dated 

• 

	

	 23.11.2001 are annexed as Annexures... 

2 and 3 respectively. 

5. 	That, t:bereafter, the petitioner approached the 

Opposite party No.2 (The Principal, K.V,Maljgaon) and 

su bmitt ed several represent at ions/reminders dated 1.12.200.1., 
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13.12.2001,21.12.2001 and 23.12.2001 respectively wherein 

requested to allow him to join his post as well as to pay 

his salary but, no action has been taken in this regard till 

date. 

The copy of the represent at ions 

dated L.12.2001,13.12.2001,2i.12.2001 

and 23.12.2001 are annexed as Annexures-

4.5.6 and 7 respectively. 

That ,tbe petitioner also submitted a represent atton 

dated 31.12.2001 to Opposite party No, I and reque sted inter 

alto to issue direction to the Opposite party No.2 to allow 

the petitioner to ioin and pay his saiary,but the same ts 

also not responded till date, 

The copy of the representation . 

dated 31.12.2001 is annexed as Annexure-8 

That, the Opposite parties took time to file the 

Written St at eme nt twice on dat ed 12.12.2001 and 9.,1,2002\ 

respectively. However, they have not complied the Order. 

dated 16.11.2001 passed by the lion'ble Tribunal till date 

That, it is st at ed that t he 0 ppos it e p art te s have not 

complied with the Order,  dated 16.11.2001 passed by this Hon'ble 

Tribunal and 'for the same the Opposite parties No.1 and 2 are 

specifically responsible and as such they are liable to be 

prosecuted as per the provision of law, The said Order dated 

16.11.2001 has not been set aside till date and the O.A.W. 

441/2001 is still pending for the disposal before this 

lion' ble Tribunal. Further, the interim order has been 

extended from time to time and it still holds the field. 

•i 



VV 

90 	That ,the denial to allow to join in his pOst as per 

Order dated 16.11.2001 of this on'ble Tribunal in O.A., 

441/2001 is a clear violation of the Hon'bj.e Tribunal's 

order and direction. The Opposite parties have wilfully 

violated and flouted the order Of the Hon'ble Tribunal and 

denied the petitioner to join in his post as VicePrincipaj 

at K.V,Maligaon. By wilful noncomp1Lance, the OppOsite parties 

iave shown stout disregard to this ffon'ble Tribunal's order 

and by such wilful flouting of the ordér,tLae Opposite parties 

have caused i.rreperable loss to the students as well as to 

the pet itionex. 

10.. 	That ,tbe Opposite parties are guilty of offence of 

contempt of Court under Section - 23 of the Contempt of Court 

Act 9 1971 read with the relevant rules and procedure under the 

Section 17 of the Central Administrative Tribunal Act ,1985 

for wilful and negligent act and for violating the Tribunal's 

Order dated 16.11.2001 and for same, the Opposite part ies/ 

Contemnars are liable to be prosecuted against for this. 

Ii.. 	That,, this petition is made bonafide for the interests 

of justice:. 

In the premises aforesaid, it is 

therefore,humbly prayed that your 

Lordsbips would be pleased to admit this 

petit ion,call for the records , tssie 

C 
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not ices upon the Opposite parties to 

allow cause as to why a proceeding 

under Contempt of Court Act should 

not be initiated on them and after 

bearing the parties may be pleased 

to initiate Contet Proceedings 

against the Opposite parties and 

punish them under the said Act for 

tlful violation of the lion'ble 

Tribunal's Order dated 16J1.2001 and 

be further pleased to direct the 

Respondents to tleroent the directions 

passed by this lion'ble Tribunal vide 

Order dated 16.11,2001 and to release 

the pay and other arrears de to the 

applicant and/or may pass such order 

or orders as the Hon'ble Tribunal may 

deem fit and proper under,  the facts and 

circumstances of the case for the interestsi 

of justice. 

Md, for this act of kindness the petitioner 

is duty bound and shall ever pray. 



VERIFICATION 

.I,B.N.Sarma, S/o.(Late)C.K.Sarama aged 

about 57 years and resident of K.V ,Maligaon do here by 

verify that the contents of,paras 

o 	 - 	N ...e..... •.................a......,..-.... • ...,,.•, •••  

are true to my personal knowledge and paras .. 

•... •. S •• • 5. •• • • • . . . . . S. • • • • • • S • S S S S • • • S • • 

to be true on legal advise and that I have not suppressed 

anymaterial fact. 

Date :- 

Plae- qJL 

V 

Sianature of the aopljc ant. 



PAFTCHARGE 

That, the petit Loner5 states that the 

Opposite Part ies/Contemners named be rein in this Conternpt 

Pet tt ton are liable to be prosecuted under t be xelv ant 

provisions of the Section 23 of the Conteupt of Courts Act, 

1971 read with the provisions of Sect ton,17 of Adwtnistxat Lye 

Tribunal Act,1985 for non-compliance of the Order dated 

16.11.2001 passed by this Uon'ble Tribunal in 0.A.No. 

441/2001. 

Date :- 2Ol0?_ 



room - 	

- 

- 	 * 

EN 

	

-fAAL 	AD;VJNII 2/TVE TRIBUNAL 
C3Jwifl.ATt BENCH: 

•ipplecatjon No.  

•ApPlecaht(3) t- 

Respondant(5).. 	 : 

Mvodate for the ApPlicant :— 	. 

Advocate for the Resp(ndant:_ 	-. ôt-" 

	

4bte5 of the_Ristr- 	ate j_ Order q, the Tribunal 

-- 	16.11.'1 	 Hed(.Mjshra, learned counsel 

appeating for the applicant and Hr.S.Sarma 
f or the respjdento 

Mr.Mishra submits that the appl.i-
• 	 cant had been transferred frOITIZORZO7. 1 to 

1Maligaon vide order dated 26.6.2001 and 
by another order dated 31.10.2001 the 

I applicant has been transferred to Kvs,  
4 	 Jothat (Annexure-4). The order dated 31. 

10.2001 is challenged on the ground that i 
/ 	 I is arbitrary. 

The app1icatjon is adtted, call 
for the records.. 

• 	..- 	 Issue notice to sho(w cause to the 
respondents as to why the interim - prayer 
suspending the opratjon of the impugned 

• 	tifltit 	
order dated 31 .10 .2301 -  shijld not be allow.  WflJ 	
ed. In the meanwhile the operation of the 
order dated 31.10.2001 Is 8taed till the 

• 	 K1J 	\V 1. 	 next date. 

List the case on 12.12.2001 for,  
.c 1•flfl 	(:L '- 	 filing of written statement. 

P. in t3i 	.•. - 	 -- - 

i4 	 r- . 	 • 	- 	
( 

2• ' 

ix 

- 	- 	- --•-- 	--.---- -,- 	- - 	- -- 	--,-- ..--- 
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erntner No-i. 	 •. 23/11/2001 

To 

The PrincL.pa1(V,Ma1igaon,Guwah.•ti, 

Sub 	Informatior regadingmy joininj on 21-11-2001 

Ref - (i) Vide my application dato'd .21-11-2001 

(ji)Vicle Hônble Tribunal Guwcihati order 
dtcd 16-11-2001 pcssed.inQ/A 441/2001. 

Sir e  

'1 

•.... with reference to the subject cited 

above and the ietterss reeerred tóaboveI beg 

to inform your honour the followinçj few points f 

your kind information and necorsdry action please0 

That, vide my application dated 7-11-2001, I 

pp1ied for five days casual leave wLth. effec from 

7-11-2001 along with a medical certificate0 

That vide another applicatipn thited 13-11-2001 

sent to your good office by spe:ed..po..st,I requested 

for te extension of leave in. continuation to my 

earlier application dated 7-11-2001. 

That on 21-11-2001 I was.properly examined by 

the Doctor and was declared f i t to resume my routine 

activities. 

Jccordtng1y I reported to your goodseif 

by way of submitting an opplication a1onj with. the 

modic(il £it.flt39 ceLtjficate etc. 

It j. 	to be noted that your 

goodseif recetved the application dated 21-11-2001 

	

. 	 . 	 . 	 . 	 . . 

•. 	 and very gently directed me to wait for his approval 

contd,..2 

..,. 	....,. 	 . 	.\ 	 ....., 
—............. 	 - 	......T. 	 ..- 	 -.- 	.--- 	 - 	 .. 	... 	. .. ......-..-.... 	 ... 



and .advice from his legal advicer0 

(4) 	 That Sir, I was eagerly waiting f o r 

your kind approval till two days but I could not 

get any response from the concerned end. 

Therefore I submit this reminder 

with th groat hope that your hoiiour would shower 

the rein of justice by way of allowing me to resume 

my dutio3 in KY Maligaon f o r which I shall be grateful 

to you.Sir. i.,-... ............. . 

Tharking you, 	.. 	 . 

I. . 	.. 

I 	 Yo s faithfully, 

- 	1 	- 

(13,fl.Sarma) 

Vico Principal 

1W Maligaon. 



Dte:-1/12/2001 
REtffNDER 	. 2 

rfo 

The Principal ,(.V.M1iccn, 
C U 	! . T I 

Sub:- Inforr!1aticn reqrdinq my jcinig çn 21//2O, 

Rf - 1) 1/ide my 	'iciiofl datd 21/11/2001, 
ii) Vicle Pon'bje Tribunal Guati order dated - 

15/lL/2OO11, oasd in O/2. 441/2001. 
111) Vide mit aorfljctjon dtocl 23/11/21)0 , . 

Sir, 

refern. o te 	1ect :4t3 	 tifle 

ctters as referred to hore, I be infori vu... ifat 

I am not c-O lnued to joth t'1 1te • I ae received no 

re1y ot my letters also 

	

tnc3er sue cc3tcc. I 	tis r.thder 

Sc ttt Irou h dnr 	i -Th to al ou n to re irn my cftt-r 

r)( cbjjc. 

Tharfldrici vcu, 

•C1 3  fa.1tffl, 

\ / 	 S  I 

( serma3 / \\ 	
rce  

2: f±r 1L 



To 

The Pr:incip1., K7 .Ma1tqon 	. 	. 

Sub - Information about my joining 

Vide nrj application datoaZx1j_2oo1 

(ii) vid Hon bh Tribunaj. Gytht& 
(04 atd C" 	pc.-4- /4  4 

H 	..... 	 2hfL' I 

iv)  

th •1eer a LC to 	 j,. 

that I am not allowed to join ti 	rte.1 have not 

rectved any reply to my letters 

So ] ubi t th t.a roi 

k.ind..y to low mo to, rume my dat'1 urd 

ZI 

I 
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1)1, 	J,12,2UUi 
LQ 	 . 

Oil d&'Iy 	Vj ily nj, Dy  41
, 	 $ 	 . 

MLLL iti LX)fl Uu4aliatL; 
 

Ubl itquQt for roportth,on (lut;j sunci rQloaso of 
 

.• 	
lif;k 011on.1blo Tribunal Ofc1Qrd1. 16.11.2i 	 S  

10nc10 No1 datQ(1 23.112001 
tiit) 

 

1o,2 datQcl 1.12.2001 

1 0  V , 9001. .5 	 . 	 ...'; 

v) 	1 	I4u I 	1 	i)t) I 

B42 spQeto( sir, 	 . 

40) 
and humblQ SUbrnLGLOn I 

U) 	
Thot ir,pursumco to bOfl'b10 .Lribu1l orddor cthtod 

.16.11.2001,1 sobl t to d my Join in g. rc-port to your good offi co  
but tho 83Q is flot tQfl(cj 	tJ,3. dat,c 

• . . 	(2) 	ihat th9rQaftor I uUM1tt GC1 various rQminc1rs s 
roforrod 10 3L)Ov'Q but thso havo also not boon r0spondod till 
dttto 	 - 

• 	(3) 	That Sic, 1 am facing aeL 	finOncjal hardships 
un(l my Otitiro fanj1y has rQachod at tho 

vorr-of Starvt;ion 
Qrintng out of flOfl-mont; of CV salarios f rom your good offLo. 

• 	. 	Thoroforo, I OflQ aaLth 'oquost; your tnour to aJJow 
to cq 	c1Utiq c1ongwt Ui tho rolothia of oct1wy wi. 

throu dyi fts,ni tot' fulling whi.cIi,I cha].i 	cn0t;iQ1flQ(1 to 
fila cQflhiQcll)t POt;tion aguinst tho concorno(I - onds for ttho 	

:•' J.ntorosbof justico. 	
(/_) 

Th 	
. 	

0 

(oyrs fatthfüll, in you,.  
• 	(p 	to 	 • 	• 	

S 	 (B.N,Sata) 	S 

Vj0 i'.A'Lflojp. 1) drtt; CozniJjnIonQr 	
k V !fl] 	QQfl 

KL tOgjonJ 0 fficor 	 ' • 
GuwthatL for thforriatjon, 	 . 0 

S 
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6 To 

The Asistant CornmL'joner, 
Kendriy8 Vidyalaya Sangathan 
Regional Offico,cuwthatj Region, 

TL 
0 

Sub - Prayer to i8sue intruction/order/(•1jrectjQfl to 
the Principal KV Maiigon in order to comply the 
Honble Tribunal Guwahati order dated 16-11-2001 

Ref - U) Hbn'ble Tribunal order dated 16-11-2001. 

(ii)Remindar No.1 dated 2 3-11-2001,. 

no.2 H 	1-12-2001. 

No.3 N 	13-12-2001. 

(v) 	 No.4 " 	2 112.2oOj. 

(vi). " 	No,,5 ' 	23-12-2001. 

Rnpocted Sir, 

With due regards and humble subrniio 

I most respectfully state - 

(1) 	 That Sir, purzuanco to. Hon'bleTrjbunal 

order dated 16-11-2001, I submitted my joinir report 

to the Principnl 1KV Maiigaon and the said Principal 

received the copy and very gently directed me to wait 

for his approval, and advice from his legal adviser but 

ir even nftnr n qn of about oni ni hid C tnonLhc I 

could not get any communication from the concerned end. 

(21 	 Thereafter I zubuiittcd:several represent... 

tions as referred to above but these were also not 

responded from the concerned end, 

(3) 	 That Sir, on 23-12-2001 I again most 

respectfully submitted representation to the 

Principal of 1KV M3ligaori,Guwah.tj and the copy of 

the, same was also sent to your good office through the 

coritd.,. . .2 



- 	- - 
y receipt 

principal KV 	iga0fl under speed post, 	
o. 

162577 dated 2412-Ot and another 
cOpY was also sent 

by post but the 

by me personallY to your good of Lice  

same is 
also not sPO Lrot any of the concerned 

efl5. 

(4) 	 That Sir. I 	 rosPectful 	submit that 

I am facing an acute financial hrdshtP and 
my entire 

family members have reached at th' varrJe of strvatt0fl 

non payment of my salaries and, thereOr0 
arising out of  

my entire familY members 
have to run from piller to 

post to earn thir livelihood. 

(5) 	 TherefOre sir, I most ferventlY and 

moat respectfUllY 
request toyoUr good self k Uy 

to 

LasUe 
direction/order/instruction otc.tO the 

rinciPal .KV Malig' who is directlX working 
under 

P.
in orr'tO allOw me to 

your admiflifltr5tt control  

dtiO5 within a week timo from the date of 
resume my  

issue 
of this reprez3efltatiofl and would also be 

pleased to i5sUO 
directiOrVorde-r/instruction otC.t0 

- 	
stipula 

release my salary within
ted time. of eVOfl days 

ftltng WhiCh I shall 
be constrained to file 

ContemPt,4 

interest 
petition against the conned. ends for th  

of justice. 

'()4X5 fatthCUllY 

copy to- 

- 
? 	

1) PrinciPal, 

rM n j0 ati on. 	
Vice Principal KV 

- . 	. 	£flClOsOr, 

HOflble Tribunal order 
dated 16_110010 


